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UTTAR PRADESH SARKAR
SANSADIYA KARYA ANUBHAG-1

No. 671/XC-S-1-21-34S-2021
Dated Lucknow, August 27, 2021

NOTIFICATION
MISCELLANEOUS
IN pursuance of the provisions of clause (3) of Article 348 of the Constitution, the Governor is
pleased to order the publication of the following English translation of the "Uttar Pradesh Loktantra Senani
Sammaan (Sanshodhan) Vidheyak, 2021" introduced in the Uttar Pradesh Legislative Assembly on
August 18, 2021.
THE UTTAR PRADESH FIGHTERS OF DEMOCRACY HONOUR
(AMENDMENT) BILL, 2021
A
BILL
to amend the Uttar Pradesh Fighters of Democracy Honour Act, 2016.

IT Is HEREBY enacted in the Seventy-second Year of the Republic of India as

follows :—

Short title 1. This Act may be called the Uttar Pradesh Fighters of Democracy Honour
(Amendment) Act, 2021.

Amendment of 2. In section 6 of the Uttar Pradesh Fighters of Democracy Honour Act, 2016

section 6 of U.P. in sub-section (1) after the proviso, the following proviso shall be inserted, namely :—
Actno. 9 of 2016 Provided further that the successor wife or husband of such fighter of
democracy, as the case may be, shall be entitled to get the honour money and other
facilities under this sub-section from the next day after the death of such fighter of
democracy, but such application shall be required to be made within three months of
the death of such figher of democracy:

Provided also that if the aforesaid application for the honour money and other
facilities is given by the successor wife or husband of the deceased fighter of
democracy as the case may be, three months after the death of the democracy fighter,
then in such a situation, the honour money and other facilities shall be provided from

the date of receipt of the said application.

STATEMENT OF OBJECT AND REASONS

The Uttar Pradesh Fighters of Democracy Honour Act, 2016 (U.P. Act No 9 of 2016) has been
enacted to provide for Honour Money, free transport facility and free medical facility to fighters of
democeacy who actively fought to protect democracy during the emergency period (June 25, 1975 to
March 21, 1977) and who were detained in jail under MISA/DIR for participating in such activities.
Section 6 of the said Act, inter alia, provides that in the event of the death of a fighter of democracy, the
wife or husband of fighter of democracy, as the case may be, shall get Honour Money and other such
facilities.

In fact, in light of the provisions of the aforesaid Act, there is often a natural procedural delay in
the process of sanctioning of the application of the successor wife or hushand, as the case may be, of the
deceased fighter of democracy. In such a situation certain provisions need to be made to ensure that the
successor wife or husband, as the case may be, of the deceased fighter of democracy gets Honour Money
and other facilities from the day after the death of such fighter of democracy.

Therefore, it has been decided to amend section 6 of the aforesaid Act by adding a proviso to give
Honour Money and other facilities to the successor wife or hushand, as the case may be, of the fighter of
democracy from the day after the death of such fighter of democracy provided that the successor wife or
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the husband, as the case may be, applies for receiving the Honour Money and other facilities within three
months of the death of such fighter of democracy. If such an application is made after three months of the
death of such fighter of democracy, then in such a situation the Honour Money and other facilities shall be
provided from the date of receipt of such application.

The Uttar Pradesh Fighters of Democracy Honour (Amendment) Bill, 2021 is introduced
accordingly.

NAND GOPAL GUPTA 'NANDI',
Mantri,
Rajnaitik Pension.

By order,

J. P. SINGH-II,
Pramukh Sachiv.
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